The Right to Disconnect Bill, 2025(Amendment of Article 43A) -Introduced

SHRIMATI SUPRIYA SULE (BARAMATI): I beg to move for leave to introduce a Bill
to establish an Employees Welfare Authority to confer the right on every employee
to disconnect from work related telephone calls and emails beyond work hours and
on holidays and right to refuse to answer calls and emails outside work hours and
for all matters connected therewith and incidental thereto.
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SHRIMATI SUPRIYA SULE : Sir, I introduce the Bill.




